FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons)

Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RECHARGEKIT FINTECH PRIVATE
LIMITED (FORMERLY KNOWN AS RECHARGEKIT COMMUNICATIONS PRIVATE
LIMITED)

RELEVANT

PARTICULARS

Name of corporate debtor

Rechargekit Fintech Private Limited (formerly
known as Rechargekit Communications Private
Limited)

Date of incorporation of corporate debtor

29" Qctober, 2015

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, Cuttack

Corporate Identity No. / Limited|
Liability Identification No. of corporate
debtor

U642020R2015PTC019525

Address of the registered office and
principal office (if any) of corporate
debtor

Registered Office: C/o0 M/s Rechargekit
Communications Pvt Ltd, Esplande One Mall,
Room No-725, 7th Floor, Rasulgarh,
Bhubaneswar, Khordha, Orissa, India, 751010

Corporate Office: DSM-355, 3rd Floor, DLF
Tower, 15 Shivaji Marg, Moti Nagar, New Delhi,
110015

Insolvency commencement date in|

respect of corporate debtor

16.10.2026 (Order received on 20.10.2026)

Estimated date of closure of insolvency|
resolution process

14.04.2027

Name and registration number of the
insolvency professional acting as interim|
resolution professional

Name: CA Amarendra Kar
Reg.No:
IBBI/IPA-001/1P-P-02956/2025-2026/14557

interim|
as registered

Address and e-mail of the
resolution professional,
with the Board

|Address: At-Chandradeipur, Po-Salepur, Dist-
Cuttack, Salepur Highschool, Cuttack, Orissa -
754202

E-mail: caamarendrakar@gmail.com

10.

Address and e-mail to be used for
correspondence  with the interim|
resolution professional

Postal Address:

)At-Chandradeipur, Po-Salepur, Dist-Cuttack,
Salepur Highschool, Cuttack, Orissa -754202
Process Email: rfil.cirp@gmail.com

11.

Last date for submission of claims

30.10.2026

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Ascertainable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class

Not Applicable

(Three names for each class)



mailto:rfil.cirp@gmail.com

14. [Relevant Forms and Not Applicable
Details of authorized representatives are
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of Rechargekit Fintech Private Limited on 16.10.2026.

The creditors of Rechargekit Fintech Private Limited, are hereby called upon to submit their claims
with proof on or before 30® October 2026 to the interim resolution professional (IRP) at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/- .
Amarendra Kar |
Interim Resolution Professional,
RecharkgeKit Fintech Private Limited

IBBI Regn. No: IBBI/IPA-001/IP-P-02956/2025-2026/14557

AFA Valid Upto: 31.12.2026

IBBI Reg. Address: At-Chandradeipur, Po-Salepur, Dist-Cuttack, Salepur Highschool, Cuttack,
Orissa -754202

Process Email: rfil.cirp@gmail.com

Date and Place: 23/10/2026, Cuttack


mailto:rfil.cirp@gmail.com
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854 Qe 618 ODISHA POIER TRANSHISSION

A°QIQE IOl W8 CORPORATION LIMITED

( 656l AeRIaE 9@ @aea) o ... (AGovernment of Odisha Undertaking)
Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

E-TCN NO.-CPC-100/2026-27: Engineering, Supply,
Erection, Testing & Commissioning of 1x 40MVA power
transformer along with equipment installation of the
same bay and 220kV equipment installation in 2nd CKT
of Narendrapur feeder bay on existing structure at
220/33kV Grid S/S Tata MRSS on Turnkey contract basis
in e-tendering mode only. The estimated cost of the
tenderis Rs. 7,51,58,496.46/-.The last date & time of
Submission of Bid Dt. 13.11.2026 up to 12:45 P.M.

For details, visit OPTCL’s official website
http://www.optcl.co.in and
www.tenderwizard.com/OPTCL. HIPR-68/2026-27

(*)/optcl_odisha

[@)/optcl.odisha

ﬂim VIRTUAL GLOBAL EDUCATION LIMITED
(b | usctian Pl CIN:LE7120DL1993PLCO52256
Regd Office - 1108, 11th Floer RG Trade Tower, Netaji Subhash Place,
Pitampura, Mew Delhi-110024
E-miall : caf@virualeducation.co.in
Website: virtualeducation.co.in, Tel: 09141532143

Postal Bailot Notice

Members are hereby mnformad that pursuant 1o the provissons of Section 110 read with
Section 108 and other applicable provisions, If amy, of the Companies Act, 2013 (“Act)
readwith Rule 20 and 22 of the Comganies (Managament and Admandstration) Rules, 2014
["Rulez"), Regulation 44 of the Securities and Exchange Boardof india [Listing Chligations
&nd Disclosure Reqgurements) Regulations, 2015 ("the Listing Regulations"), Secrefanal
Standard on General Meelings issued by the Institule of Company Secretaries of India
(*35"), each as amended, and in accordance with requirements prescribed by the Ministry
ol Corporate Affairs ("MCA") for holding gensral meetings/conducting postal ballot
process through e-voting, Yide Ganeral Circular No's 14/2020 dated Apnl 8, 2020, 1772020
dated April 13, 2020, 2272020 dated June 15, 2020, 332020 dated Sepiember 28, 2020,
3002020 dated December 31, 2020, 10V2021 dated June 23, 2021, 202021 dated
December 8, 2021, 312022 dated May 5, 2022, 1072022 daled December 23, 2022 and
0072023 dated Seplember 25, 2023 (here in after collectively referred fo as "MCA
Circulars”) and other applicable circulars and nefifications issued (incheding any stalutory
moddications or re-enactiment thereof for the ime being inforce and as amended from time
i tirne), lhe Company has sent the Postal Ballot Notice on Tuesday, January 13, 2026 in
elactronic mode only, o all those Members whose names appaarad in the Registar of
Members/List of Beneficial Owners as received from the deposifories as an on Friday,
Dciober 18, 2026 ie, Cul-off date and who have registered their emad address with
Company (in respect of shares held in physical form) andlor with ther Depository
Partcipants (in respect of shares heid In dematenalized form) and made available 1o the
Company by the respectve Depositores. The requirements of sending physical copy of
the Postal Ballod Motice to the Members have been dispensed with vide MCA Circulars. In
terms of MCA Circulars, the commenication of the assent or digsent of the membears would
take place only through the remole e-voling aysiem.

The Company & providing fachity 1o its members ta cast their vales remotely, usng the
alecironic woling systam (‘remote e-woling™) through National Securities Depositorias
Limétad "MSOL").

The documents pertaining 1o the business to be fransacled theough Posial Ballot Nobce
and referred there in, shall be available electronically for inspection by members upon
reuast o the Company by sending email at es@virlualeducationffiomad com

In terms of MCA Circular's, to enable pariicepation in the remote e-voling process by tose
members who have nol yvel registered their email address and to whom physical Postal
Ballot Mofice is not being sent, the Company has made amangement with the Regisirar &
Share Transfer Agent for registtation of email addressadin teems of aforesald circulars

Membars holding shares in physical mode and who have not registanad/ updatad their
ema# address with the Company are requested to register! update the same by writing to
the Company alosg with copy of signed request lelter with detalls of name, address, folic
number and attaching & self-attested copy of PAN card of the members at
csEvirtusleducationi@gmail. com o o Regestrar & Share Transler Agent (RTA) Shiline
Financial Services Private Limied atadminilskylinena_com

Members halding shares in demineralized mode are requested to regisier’ updats their
emad addiress with the Depository Paricipants,

A parson whose name is recarded in the Register of Members/ List of Beneficial Owners {in
case of electronic shareholding) maintainad by the depositones as on tha cut-off date shall
be efigible io-cast wote by remote evoling anly. The wating rights of members shall be in
proportion toiheir shares of the paid up equity share capital of the Company as onithe cut-
off date. The remote e-voting period shall commente Friday, 23° Oclober, 2026 (09:00
AM. 15T} and ends on Salurday, 217 Movember, 2028 (05:00 PM, IST), The remote -
voding module shall be disabled by NSDL for vating thereafter. Onca the voles on
resofulions are cast by their mermber, it shall not be parmittad to change subsaquently,

The remote e-voling faclity provided by NSDL is available to the member at the fink

Diadails instructions and information ralating to remote a-voting and registration of email
addressas ane set ol in the Postal Ballod Mofice sant to the Members and available on the
wihsite of the Companyi.e vidualeducalion.co.in .

Mr. Shiva Nishad (Membership no 56001%) Parner of Mis Krshan Rakesh & Co. (FRN
003088MN) Practicing Chartared Accountant have been appointed as the scoulinizar o
conduct the postal ballot through remote e-voling process in a fairand transparent manner.

The Resolutions, if approved, shafl be deemed bo have been passed on the last date of g-
voling 1.8, 2180 November, 2026, The result of the Postal Ballof shall be declared by the
Chagrman of the Company or any other authorizad person by him, on-or before Monday,
Novamber 23, 2026 and communicaled to the stock exchanges, depository, and shall atso
be dispiayed on the Company's website i.e virualeducation.oo.in and on the website of
MWSOLLr. woanw.evating nedt, com

In case of any quenss, members may refer Frequently Askad Quesbions (FAQS) and
remale e-voling usar manual available al the download section of weny.evioing.nsdl.com
orcallon: 022-488 7000 and 022-24%8 7000 or mend a raquest at evobingi@nsdl.com.

By Order of the Board

Be VIRTUAL GLOBAL EDUCATION LIMITED
shDi-

Renu Malik

Company Secretary & Compliance Officer

Date: 21.10.2026
Place: Delhi

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulatan 6ol th Insohency and Bankrupicy Board of India
{inscavancy Resolution Process far Comporate Persons ) Bepulatans, 2016}
FOR THE ATTENTION OF THE CREDITORS OF
RECHARGEHNIT FINTECH PRIVATE LIMITED I:FDHHI.EH LY HNOWN AS

RECHARGEKIT COMMUNICATIONS PRIVATE LIMITED)
RELEVANT PARTICULARS
1. [Mame of corpoeate debior Rechargekil Fimech Private Limiled
lormerly known a5 Rechangekil
Communicalions Privale Limited)
Pih Octobar, 20715
Regestrar of Cornpansas, Cuttack

2 |Date-of moomaration of corporate dabtar

3 |Autharity undar which corporate debioris
incorporated ' regislesad

4 |Comparale demtity Mo/ Limited Lizbility
Eﬁﬂtlﬁcmllﬂ Na, 0 Carporate deditos
Address of the registared office and principal
atfice (If any) of corporate debbos

4 2020R2016PTCON1 9525

Registerad Office: G K's Rechangesd
Commumications P Lid, Esplamde
Oma ffall, Room Mo-T 35, Tih Floar,
Rasulparh, Bhubzneswar, Khardha,
Owizga, Inddia, THHD

Corporate Office: DSM-355, Jnd Floor,
BLF Toweer, 15 Shivaji arg, Mol
Kagar, Mew Defhl, 110015

1610 2026 (Ordear receivad an
20.10.H026)

1404 51V

(=)

g |msoleancy commencement dste in respact of
compamin dabior

Exfimeated date of clogseng of insalvency
FES0ILSlen process

B |M=me and registration number of the

Mame: CA Amarendra Kar

insalvenoy professional acting As inlenm Reg.Ko:
resohiion professional IEBLTRA-OO1/IP-P-02 056, 2025
2026/14557

Addrass; At-Chandradespur, Po-
Galapur, Dist-Cutiack, Salepur
Highschoal, Cuttack, Orizsa -754202
E-mail: caamarendrakarigrmail. com
Postal Addwess

Al=Lhamdradeipun, Po-aakepur, Dist-
Cuttack, Salepur Highschoo, Gutiack,
(iissa <T54202

Process Emad: ofid.cip@omail com
20,10 326

Nat bscertzmabla

B |Address and e-mad of the interim resoluian
professional, as rapisiarod with tha Board

Aodress and g-mad o be used for
cormgzgandende wWith 1he mierim ressukon
prodesssonal

11, |Last data for submission of clzims

12. | Classes of creditors, # any, undar clausa [b)
af sub-section (GA) of 2eclion 219, ascestained
by the intesim resohution professional

13, |MEmes of Insalvency Prodessionals identified
o act as Authorised Representative of
creditars in & class (Three rames or each
class)

Relevant Forms and

Defalls of autharized representatves are
avaitabia al

Mol Apglicable

Mot Apalicable

Matice s herety given thal he Nafional Company Law Tribunal his ordesed 18 commenciment of a
carporale insalvency resolution process of Becharpeki Fntach Private Limied on 16,10, 2026
The cradiors of Rechargess Fimtech Privata Limited,-ara haraby called upon @ sabmit their claims
with prood o or before SHb October 2026 o tha mlEdm resolution prodessional (IRF] a1 1 sddress
menticned aganst enfry Mo 10
The finamncial creditors shall submit thedr claims with praed by elecironic means only. AL other
Crechifons ey Subimif 1he cEaims willy proot = persae, by gostor Dy elecirenic means
Swhimizsion of talze or misleading prools of cladm shall atiract penaltlies.
Sdi-
Amarendra Ear
Imterim Resolution Profassional,
RecharkgeKi Fintech Private Limited
IEBI Regn, No; IBBLIPA-DOT/AP-P-D2956/ 2025-2026,1 4557
AFA Valid Upto: 31.12.2026

Dabe 2310/ 2026,
IBBI Req. Address: At-Chandradeipur, Po-Salepur, Dist-Gutiack,

Place: Cultack

Procass Email: rfil.cirpGgmail.com

Salepur Highschood, Cutlack, Origsa -754202

DhanlaxzmiBonk 1

Dhanlaxmi Bank Ltd

Mo. 10185 A, Arya Samaj Road, Karol Bagh New Delhi-110005

See proviso to rule 8 (6)

Sale notice for sale of immovable properties
E-Auction Sale Molice for Sale of Immovable Assels under the SecuritizaBion and
Reconstruction of Financial Assats and Enforcement of Security Intarast Act, 2002 raad
with prowiso to Rule B (6} of the Sacurity Interest (Enforcement) Rules, 2002,
Mobce is hereby given 1o the public in general and in particular 1o the Bomowsr (s) and
Guarantor (3) that the below described immovabie property mortgagedichargad fothe
Secured Craditor, the physical possassion of which has baen taken by the Authonzed
Cfficarof Dhanfaxmi Bank Lid Secured Craditor, will besold on " AS IS WHERE IS " AS
IS WHAT 15" AND “WHATEVER THERE IS" basis on 18/11/2026 for recovery of
Rs.686,62,391.73- (Rupees Eghty Six Lakhs Eighty Two Thousand Theee Hundred and
Ninety One and Seventy Theee Paise only) as on 30092026 along with futura interest
and expenses due o the Dhantaxmi Bank Ltd Secured Creditor from Mrs. Smitha
Jayaraman & Mr. Jayaraman P,
Reserve Price & Eamest Money Deposits:
For em Mo.1 Property- The reserve price will be Rs. 51,76,000- (Rupess Fifty-One
Lakhs Sevenly-Six Thousand only) and the earmest money deposit will be Rs.5, 17 B00/-
{Rupees Five Lakhs Seventzen Thousand and Six Hundrad anly).
For ltem No.2 Property- The reserve price will be Rs.58 81 000/- (Rupees Fifty-MNine
Lakhs and Eighly-Ome Thousand only) and the eamest money deposit will be
Rs.5.08, 100/ (Rupess Five Lakhs Ninaty-Eighl Thausand and One Hundred anly),
Property Address with Description:
item No.1 Property: Immovable Residential Flat No. E-12-A, Second Floar withaut root
nght, Khasra Mo.10{20, Village Asalatpur, Jeevan Fark, Uttam Nagar, New Delhi-110058
admeasunngarea 200 sq. 1. inthe name of Mrs. Smitha Jayaraman.
item No.2 Property: Immovable Ressdential Flat No. E-12-A, Third Floor with roof right,
Khasra No10v20, Village Asalatpur, Jeevan Park, Litam Nagar New Delhi-110059
admeasuring area 900 sqft in the name of Mrs. Smitha Jayaraman. Excluding the
movables such as furniture’s, electric items, utensils etc., lying inside the flat.
Bounded by: East: Gali, West: Road 20 feet, North: Portion of land, South: Plotno. 11
For detfailad terms and conditions of the sale, please rafar to the link provided in
Dhanlaxmi Bank's website e, , www.dhan bank. in

Date; New Delhi Dhanlaxmi Bank Lid

Place: 21/10/2026 Authorized Officer
Reg. off.: Offica No. 301-302, 819, 3rd Floor, WEA, Pusa| = ~g| Fing
Lane, Karol Bagh, New Daihi-110005, Corp oft.: 714717, |((&)) 10l 7e°

tth Floor, Tower B, World Trade Tower, Sector 16,
Noida, 201301, UttarPradesh, Ph.: +31 120 4290650/52/53/54/55,
Email; infr@csifinance.in, Legal@csliinance.in. Web.. www.csHinance.in

Whereas the Borrower/Guarantors)Mortgagor(s) mentioned heraundar had avallad
the financial assisianga from GSL Finance Limited {GSL), We state thal despite having
availed the financial assistance, the Borrower/Guarantoris)Mortgagor(s) (all
singularly or together referred foas "Obligors™) have committed various defaults in
repayment of interest and principal amounts as per due dates. The account has bean
classified as Mon-Farforming Asset on the respective dates mentioned heraunder, in
the books of C5L, consequent to the Authorized Officer of OSL under Securitization
and Recomstruction of Financial Assets and Enforcemant of Security Interest Act,
2002, and in exercise of powers confarred undar Section 13(12) read with Rula 3 of
saecurity Inferest (Enforcement) Bules, 2002 issued Demand Mofice on respective
dates mentioned harein below under Section 13(2) of SARFAES] Act, 2002 calling
upon the Qbligors and/or their Legal Heir(s)/Legal Representative(s), to repay the
amount mentioned in the notice topether with further interast at the contractual rate
on tha amount mentioned in the notices and incidental expenses, cost, charges afc.
unftl the date of paymient within &0 days from the date of receipt of notices.

The Obligors are hereby informed by way of public notice about the same

Mame of Obligors/Legal Helr(s)/ Total
Legal Representativefs) Ouisanding Events
LAN: SMEAGRO10011862 Rs. 7.07,054/- .
Borrower: Sonvir Singh (Rupees Sevan Lac Date “;ﬂ'—“m Agreement:
Co-Borrower: Bal Mukund Seven Thousand -06-2024
Go-Borrower/Security Provider: Karishma Fifty-Four Only) As Date of NPA
Co-Borrower: Makesh on 221002026 plus|  05-09-2026
Co-Borrower: Satto ;”[I””; '"13{""“' e Date of Demand
: ala LP- Penat INterest, COSES\  Notice: 22-10-2026
Address All At Kukthaka, UP-233105 and charges

Schedule 01 Immovable/morlagaged Properiy(ies): All that piece and parcel of
immovable proparty comprising of House Area Measuring 126,34 5q. Mirs., Part Of
Gata Mo.1012k, Mauza Kukthala, Tehsil Kirawali & District Agra Uttar Pradesh
Along with 100% undivided, indivisible and impartible ownership rights/shares in
the said plot of land, togethar with all rights, easements, privilegas, appurianances
whatsoever belonging to or enjoyed tharewith or appurtenant thereof, with fidtures,
{ittings electrical & sanitary fittings and necessary amenities.

Boundaries And Dimensions 0! The Property Are As Under: As Per Tille
Documents North: Other House of Meena Ram & Pappu, South: Plot of Gyatn, East:
8 Feet Road, West; House of Nanhe Choudhary, As Per Actualftechnical Valuation
Report: North: House of Mewa Ram, South: Flot of Asha, East: 8 Feet Wide Road &
Sadar Exit, West: Plot of Nanhe Choudhary

the circumstances as aforesaid, the notice |s hereby given to the Obligars andfar their
Legal Heir{s)/Legal Representativels) that If the said Obligor(s) shall fall 1o make
paymeant to GEL, then GSL shall procead against the above Secured Asset(shImmiovatie
Property {ies) under Section 13{4) of the said Act and the applicable Rules entirely at the
risk of the sald Obigons)ilegal Heir(s)agal Representative(s) as to the costs and
CONSAqUANCES.

The said Dbfigariz)Legal Heir(s)/Legal Representativels) are prohibited under the said
Act o transfer the aforesaid Secured Asset(s)immovable Properiy(ies), wheather by way
of sale, lease or atherwise without the prior written consent of GSL. Any person whao
contravenes or abats contravention of the provisions of the Act or Rules made thereunder
shall ba llabke for imprisonment and’er penalty a5 provided under the Acl

Date; 22.10.2026 Sd/- Authorized Officer,
Place : Agra (Uttar Pradesh) C5L Finance Limited

E-AUCTION SALE NOTICE

{In pursuance of 3ec 35 of Insolvency and Bankruptcy Code, 2016

read with |BBI (Liguidation Process) Regulations, 2016)
HEMA ENGINEERING INDUSTRIES LIMITED

Hema Engineering Industries Limited |5 undergoing liquidation process pursuant 1o
order of Hon'ble NCLT, Delni dated 17-05-2022. Liquidator of Hema Engineering
Industries Limited hereby invites, Eligible Bidder{s) for participation in E-auction Sale
of Assets of Hema Engineering Industries Limited, listed herein, on ‘As is Where is,
Whatever There is and Without Recourse’ basis as per the auction schedule stated
herein and as per the detailed terms, conditions & protess listed in Bid Document
which can be downfoaded from hitps://ibbi.baanknet.com/eanction-ibbi home

Lat Reserve EMD Incremental
No Lot Mame | Location and Address Price* (Rs.) Bid Amaunt
' {Rs.) 3 (Rs.)

All the nghts.of corporate
debitor under 1A 3453201
Mot Readily | filed wnder section 45 of the
1 | Reglisable | Insolency & Bankruptcy | 6,42 60486 | 64.26,048 [ 10,00,000
Agzels Zode, 2016 and pending
before Hon"bie Mational
Company Law Tribunal

*Excluding taxes, leves, charges, duties, transfer fees, stamp duty, registration feas etc
fo representation as to warrantias and indermnities shall be made.
E-Auction Schedule

Auction Date 11-11-2026 {12.30 p.m. fo 1:00 p.m.)
wilh uplimiled extarsions ol § minutes

Schedule for Due Diligence [ Inspection 23-10-2026 to 09-11-2026

{with prior appointment]

Las! Date for Submission of Efgibdlity Dacuments| 09-11-2026

Lazt Date for Deposit of EMD | 09-11-2026

= Prospective Bidders would be required to create their own kogen id on the e-auction
platform https://ibld. baanknet comy'eauction-ibbi'nome. The requisie documents
shall be uploaded on the e-auction platform and EMD shall be deposited through e-
wallet on the e-auction plattorm. In case of any clarification, the Frequently Askad
Questions (FAOs) and guidance documents as available on
hitps:/ibbi.baanknet.com/eauction-bbihome may be referrad, Interested Biddars
can also reach out to Ph. No. +91 B291220220 or Email 1D
Support.baanknet@psballiance. com for any assistance required with respect to e-
auction platform

= Prospective bidders shall submit the requisite documents, including a declaration
of efgibdlity under Section 294 of the 1BC, 2016 theough the etectronic auction
patiorm, Please note that the Liquidator shall verify eligibilty of the Bidder under
Saction 294 of 1BG, 2016 after completion of auction and in case the Bidder is
toundto be ineligibde the EMD of the Bidder shall be forterted

= Bidders participating in the e-auction shall be deemed to have read through the Bid
Process Documeant and accepted all terms and conditions including but not limited
to lerms and schedule Tor payment of bid amount, process for declaration of
heghest bidder including right of first refusal as applicable and forfeliure of amount
deposited on fallure to comply with the terms of the Bid Process Document

80/-

Vikas Garg

IBBI Regn No.: - IBBLIPA-001/1P-PO1050/2017-2018/11733
Liguidator -Hema Engineering Industries Limited {In Liquidation)

Email for correspondence — liquidator. hemaengg@gmail.com

.
Picici Bank

FUBLIC hC

[Sea provi

as per the bref porticulars given hereunder;

Hranch Offiee: ICIC] Bank Ltd, Plat Mo 409, Mahaollo Chawanl, Mear Mahila Palice
Stotion, Crhvil Lines, Morodobod- 244001

haotice for sale of immavoble assetis}
E-Avuction Sale Matice for the sale of nmovakble asset(s) under the Securitisation ond Reconstruction of Finoncial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 [6) of the Security Interest (Enforcement) Rules, 2002,
This notice is hereby given to the public in gereral and in porticular to the Borrower(s) ond Guorantons) thot the below
described immovable property mortgoged’ choarged to the Seciured Creditor, the Physical possession of which hos been
taken by the Autharized Officer of ICICH Bank Limited will be sold on 'As s whereis', "As s whot =" and "Whotever theres is'

~

Sr Mame of Dietails of the Amount  [Heserve| Date and Dote &
Po. Borrower|sh/ Secured dsset(s) Outstanding|_Frice Time of Tirme of
':':"Eﬂfm'ﬂﬁff-" witth known “|Eqrmeest | Property E-Auction
Losn AcenumtNe, encumbrances, if any Dh*llar.;-:nnesa‘_rt Inspectian

[ (B} {C) ] [E}) {F (Gl

1. | Sarfaroz Husain House Comprised In Gata Ne 731, R= Rs. Movemnber | Movembes
(Borrower], Shabana | Situoted At Village Mau, (Mo Viksit 27An.87a) | 22,20, 17, 2026 30, 2026
Jahan {Co Borrower) | Abadi Situated On Southern Side OF A on 000~ fram from
Lan Mo. Sahoranpur Roibway Lime} Tehsil & District Ot Rs. 2.22| 11:00 AWM Tol|11:00 &M Ta
TEMDBOODDE6706E28 (Morodabod, UP Areq; 756 Sq Ft 04, 2026, | OO~ 1 17-00 Moon | 1200 Hoon

terms and conditions of the sale, please visit wwaiciciban
Ir..,,__IEJr:lt-Eh: October 23, 2026, Place: Moradobad

koamhdpds

The online oucticn will take ploce on the website (URL Link-https.fBidDeod. in) of a-auction ogency ValueTrust Copital
Services Private: Limited, The Mortgagors! noticee are given o last chance to poy the totol dues with further interest till
Movember 27,2026  before 05200 P.M foiling which, this'these secured assetis will be sold as perschedule

The Prospective Bidder{s) must submit the Eomest Money Deposit (EMD) Demand Droft (DD [(Refer Column E) at ICICH
Bank Lid, Plot Mo 409, Mohaolla Chawanl, Mear Mahila Pelice Station, Civil Lines, Momadobod- 244001 on or before
Mavember 27,2026 by 05:00 P.M and thereafter they need to submit thelr offer through the above mentioned website anly
on or before November 27,2026 by 05:00 P.M along with scan imoge of Bonk acknowledged DD towords proof of payment
of EMD. Kindly note, incose prospective bidder(s] ore unable to submit their offer throwgh the website then signed copy of
tender documents moy be submitted ot ICICH Bank Ltd, Plot Mo 409, Mohallo Chowoni, Meor Mahika Police Station, Civil
Lines, Meradabod- 244001 an or before Movember 27,2026 by 05:00 P.M, Eamest Money Deposit DOVPO should be from
a Mationalised! Scheduled Bonk In fovour of “ICIC] Bank Limited” payable at Moradabaod.

For any further clorificotions with regards to inspection, terms and conditicns of the e-guction or submission of tenders,
kindly contoct ICIC] Bonk Limited On 9372730494/ 7304914763
The Authorised Officer reserves the right to rejiect any or all the bids without furnishing any further reasons. For detailed

AMCO TNDIA LTMITED |
GIM © LT4E990L 1887 PLCO29035
Regd Dfice - D948, REW FRIENDS
COLONY, MEW DELHI-110055
PFH ;. 0130-4801500
Email - amca.indiaiEymail cam
Websile - www.ameaindialimited. cam

NOTICE

Mofice is herehy glven that m pursuance of the
Ragulation 29 & 33 of Securdies and Exchange
Board af India (Listing Obligalicns and Dedosures
Requiemenl) Regulations, 2115, the meeting of
ihe Board of Direciors of fhe Company s
schedulad o be held an Twasday, tha 2T day.al
Cictobar, 2026 al the Corpesate Olice of The
Company situased at C-53-54, Sector-57, Phase
Ifl, Digtt, Gautam Budh Magar, Woida, Uttar
Pradesh-201301, infer-alia; le consider and
apgroed e urpidibed Firansial Fasulls al b
Comgpany for the guarier & hall yaar endad on
il Sepbambar, 202§
This information s also available on the
Comgparny's websile at weww ameondizimiled. com
and on the website of BS5E Limited al
www_bsaindia.com
For Amen India Lirmiled
S
Rajeew Gupis
Managing Direcior

Place = Molda, P
Daled - 20102025

Authorized Officer, ICICT Bank leute::l__‘,i'

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.

Branch Office: F8, First Floor, Mahalaxmi Metro Tower,

HINDLU.A
HOUSING FIMNARMCE

(hereinafter referred to as “the Rules”).

Date of Inspection of the property
EMD Deposition Last Date
Date/Time of E-Auction

Loan Account Number and

Sr.

Demand Notice u/s 13(

Sector 4, Vaishali, Ghaziabad, 201019
Email: auction@hindujahousingfinance.com

ZRM - Mr Amit Kaushik - 9587088333 ¢« RLM - Mr Arun Mohan Sharma - 8800898999
APPENDIX- IV-A [Refer proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (hereinafter referred to as “the Act”) read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property
mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited
(Secured Creditor) having its Corporate Office at 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai- 600015 and one of its Office at: F8, First Floor,
Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201019, will be sold on “As is Where is”, “As is What is” and “Whatever there is” basis on
the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers and guarantors. The sale will be done by the
Authorized Officer through e-auction platform provided at the website: www.bankeauctions.com

05-11-2026, 14:00 hrs -17:00 hrs
06-11-2026, Till 17:00 hrs.
07-11-2026,11:00 hrs -13:00 hrs

2) |Date and Type of| Reserve Price

Description of the Immovable Property: Flat No-gf-4, Plot No-A-150,
Rural, Ghaziabad, Uttar Pradesh, India-20110.

No. | Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount Possession EMD
Total O/S as on... Bid Increase Amount
1. Loan Account No. DL/GRN/PRCK/A000000037 05-10-2024 And Rs 1015537/- 21-03-2025 Rs. 960000/
Mr. TARUN KUMAR (Borrower) as on 05-10-2024 Physical Rs. 96000/-
Mr. LAXMI LAXMI (Co-Borrower) Rs. 1015537/- as on 19-10-2026 Possession Rs. 10,000/

Rail Vihar Loni Ghaziabad, Flat No-gf-4, Plot No-A-150, Rail Vihar Loni Ghaziabad ,

2. Loan Account No. DL/INCU/GHAU/A000002568
Mr. HITENDER SHARMA (Borrower)
Mrs. RINKI RINKI (Co-Borrower)

as on 25-02-2025

25-02-2025 And Rs 3791909/-

Rs. 3791909/- as on 19-10-2026

14-07-2025 Rs. 3191000/-
Physical Rs. 319100/
Possession Rs. 10,000/-

Description of the Inmovable Property: Entire Property, House No
Narayan Mandir, Ghaziabad, Uttar Pradesh, 201003,

. 347, Khasra No. 56 Mi, Uttranchal colony, Gram Sihani,

Pargana Loni, Shri Laxmi

3. Loan Account No. DL/GRN/SRJP/A000000239
Mrs. KAMLESH KAMLESH (Borrower)
Mr. MANOJ MANOJ (Co-Borrower)

as on 16-06-2025

16-06-2025 And Rs 1222333/-

Rs. 122333/- as on 19-10-2026

15-10-2025 Rs. 1008000/-
Physical Rs. 100800/-
Possession Rs. 10,000/-

Form MNo. INC-26
[Pursuant to Rule 20 the Companies
(incorporation) Rules, 2044
Achvarisamenl for Changa of Reqistared Cifica
o the comgany Trom e “State of New Delk("
i “Staie of Uttar Pradesh”

Bedore the Contral Governmend | Reafonal
Director, Merthern Region Directorate |
I thie matter of sub=saction {4 of Secton 13
of Campanies Aot 2013 and dause (a) of
s rule 5 of Ride 30 of e Comparmes
{Incarporabon) Rufes, 2014
And

Inithe matter of EVA SOFT PRIVATE LIMITED
{CIN-UT29000L2017PTCI18671) having ils
Registered Office At 95 G-F, MAIN 26
FT.ROAD, BLK-E-IRD MOLAR BAND
EXTN,, BADERPUR, SOUTH DELHI, NEW
DELHI, DELHI, INDIA, 110044
_.-ApplicantPetitioner
Mefice 8 hereby ghean b the General Puble Bal the
company proposes o make appication B the
Cendral Government | Regional Directos, Morthesn
Aegion Direclorabe | uncher Section 13 of The
Compardes Act, 3013 sasking “confirmation of
aneratan of the Memarandurn ol Asgociation al the
iCompany in keems af the Special Resalulion passad
al hs I';:-:!raardnar,' Ganeral Mesting bald an
052026 o enatie the campsy 1o changs #5
Regatered Offica from "Stateof Delhi™ io "State of
Utas Pradesh”,
Sy parson whise inberest = teely b be affected by
the proposed change of the reqiztansd office of the
comipeey may dele either an MCA-21 Porlal
{www.mca.gov.in} or by fillng Investor
cesmplaint form ar cause o be dalyered or serd by
regslered. pasl of hishar objecions supporied by
an affidesitsiating the nature of hisher fieregtand
grounis ol appastion 1o s Regiomal Director,
HNaorthem Ra:gi:m Directarate | af tha sddnecs
B-2 Wing, & Floor, Paryavaran Bhawan, CG0
Complex, Mew Delhi, India - 190 #03, within
Towreen days from the data of publcaton of fis
nglicn wilh a apy B B applicant company al #%
regstered office at the address &t - 08, G-F, Main 26
Ft. Road, Blk-E-3" Modar Band Exin,, Baderpur,
Eouth Defhi, New Delhi, Delhi, India, 110044,
Emall: sanjees doaribalmal com

Far and an bakall of
EVA SOFT PRIVATE LIMITED

ANAN SHARMA
Date : 231077036 i Director)
Placa: Mew Delki DIM: D8TI0E0T

Tehsil Loni, Ghaziabad, Uttar Pradesh,201102.

Description of the Inmovable Property: Flat No LG-01,LIG, Lower Ground Floor Rear LHS, Khasra No 1276,Plot No A-21, SLF Ved Vihar, Pargana and

4, Loan Account No. DL/GRN/OMCN/A000000255
Mr. NILESH NILESH (Borrower)

as on 08-07-2025

08-07-2025 And Rs 1057516/-

Mrs. SAROJ SAROJ (Co-Borrower)

Rs. 1057516/-as on 19-10-2026

15-10-2025 Rs. 1050000/-
Physical Rs. 105000/-
Possession Rs. 10,000/-

Description of the Inmovable Property: Flat No GF-03, Gound Floor
Tehsil Loni, Near ShivMandir, Ghaziabad, Uttar Pradesh, 201102.

Rear RHS, Khasra No 218, Plo

tNo B-78, Rail Vihar Village Sadullabad, Pargana and

5. Loan Account No. DL/DLS/DLSD/A000000322
Mr. PRAVEEN KUMAR (Borrower)

as on 08-07-2025

08-07-2025 And Rs 4723224/-

Mr. BHART!I . (Co-Borrower)

Rs. 4723224/- as on 19-10-2026

26-10-2025 Rs. 4203000/-
Physical Rs. 420300/~
Possession Rs. 10,000/-

District Ghaziabad, U.P.

Description of the Inmovable Property: First Floor With Roof, H.I.G, Flat No. 65A, Sector-2, ‘Sadhna’, Situated At Vaishali Colony Ghaziabad, Tehsil and

Mode of I3ayment :- Payment shall be made by demand draft in favour of Hinduja Housing Finance Limited payable at Ghaziabad.

Date: 23.10.2026, Place: Ghaziabad

SHRIRAM

Apegt Baconesruckinn

TERMS & CONDITIONS OF ONLINE E- AUCTION SALE: - 1. The Property is being sold on “As is Where is”, “As is What is”, “Whatever there is” and
“Without Recourse” basis. As such sale is without any kind of warranties & indemnities. 2. Particulars of the property/assets (viz. extent & measurements
specified in the E-Auction Sale Notice has been stated to the best of the information of the Secured Creditor and Secured Creditor shall not be answerable for
any error, mis-statement or omission. Actual extant & dimensions may differ. 3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the
general public to submit their bids and the same does not constitute and will not be deemed to constitute any commitment or any representation on the part of the
Secured Creditor. Interested bidders are advised to peruse the title deeds with the Secured Creditor and to conduct own independent enquiries/due diligence
about the title & present condition of the property/assets and claims/dues affecting the property before submission of bids. 4. Auction/bidding shall only be through
“online electronic mode” through the website: auction@hindujahousingfinance.com and https://www.bankeauctions.com/ Or Auction provided by the service
provider C1 India PVT LTD, who shall arrange & coordinate the entire process of auction through the e-auction platform. 5. The bidders may participate in
e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor/service provider shall not be
held responsible for the internet connectivity, network problems, own system crash, power failure etc. 6. For details, help, procedure and online bidding on
e-auction prospective bidders may contact the Service Provider C1 INDIAPVT.LTD., Plot No.68 3rd Floor, Sector-44, Gurgaon, Haryana-122003, (Contact
Person: Mithalesh Kumar, Phone No. 7080804466, Email: delhi@c1india.com, Support Mobile Number:-7291981124/1125/1126). 7. For participating in
the e-auction sale the intending bidders should register their name at https://www.bankeauctions.com/ and auction@hindujahousingfinance.com well in
advance and shall get the user id and password. Intending bidders are advised to change only the password immediately upon receiving it from the service
provider. 8. For participating in e-auction, intending bidders have to deposit a refundable Earnest Money Deposit (EMD) i.e. 10% OF RESERVE PRICE (as
mentioned above) shall be payable by interested bidders through Demand Draft in favor of " Hinduja Housing Finance Limited. 9. The intending bidders should
submit the duly filled in Bid Form (format available on https://www.bankeauctions.com/ and auction@hindujahousingfinance.com along with the Demand Draft
remittance towards EMD in a sealed cover addressed to the Authorized Officer at Hinduja Housing Finance Limited, at F8, First Floor, Mahalaxmi Metro
Tower, Sector 4, Vaishali, Ghaziabad, 201019. 10. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale in the Loan Account
Number (as mentioned above) for the property (as mentioned above). After expiry of the last date of submission of bids with EMD, Authorized Officer shall
examine the bids received by him and confirm the details of the qualified bidders (who have quoted their bids over and above the reserve price and paid the
specified EMD with the Secured Creditor) to the service provider C1 India PVT LTD to enable them to allow only those bidders to participate in the online inter-se
bidding/auction proceedings at the date and time mentioned in E-Auction Sale Notice. 11. Inter-se bidding among the qualified bidders shall start from the
highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited extension of “10” minutes each, i.e. the end time of
e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension. 12. Bids once made shall not be
cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone. 13. Immediately upon closure of
E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him by E-Mail both to the Authorized Officer on his mail id
auction@hindujahousingfinance.com and the Service Provider for getting declared as successful bidder in the E-Auction Sale proceedings.
14. The successful bidder shallimmediately i.e. on the same day or not later than next working day, as the case may be, pay a deposit of twenty five per cent, of
the amount of the sale price, which is inclusive of earnest money deposited, if any, to the Authorized Officer conducting the sale. The balance amount of
purchase price payable shall be on or before fifteenth day of confirmation of sale of the immovable property. 15. In case of defaultin payment of above stipulated
amounts by the successful bidder/auction purchaser within the stipulated time, the sale will be cancelled and the amount already paid (including EMD) will be
forfeited and the property will be again put to sale. 16. At the request of the successful bidder, the Authorised Officer in his absolute discretion may grant further
time in writing, for depositing the balance of the bid amount. 17. The Successful Bidder shall pay applicable TDS (out of Sale proceeds) and submit TDS
certificate to the Authorised officer. 18. Municipal/Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the
successful bidder before issuance of the sale certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the property.
19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price/bid amount and
furnishing the necessary proof in respect of payment of all taxes/charges. 20. Applicable legal charges for conveyance, stamp duty, registration charges and
other incidental charges shall be borne by the auction purchaser. 21. The Authorized officer may postpone/cancel the E-Auction Sale proceedings without
assigning any reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later date before 15 days from the scheduled date of sale, it will be
displayed on the website of the service provider. 22. The decision of the Authorized Officer s final, binding and unquestionable. 23. All bidders who submitted the
bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them. 24. For further details and queries,
please contact Authorized Officer, at branch office at Hinduja Housing Finance Limited, at F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,
Ghaziabad, 201019. 25. This is also 15 (Fifteen) days’ notice to the Borrower/ Mortgagor/Guarantors of the above said loan account pursuant to rule 8(6) of
Security Interest (Enforcement) Rules 2002, about holding of auction sale on the above-mentioned date/place.

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Hinduja Housing
Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in
such cases. In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements/alternatives such as back-up
power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

SHRIRAM ASSET RECONSTRUCTION PRIVATE LIMITED (SARPL

(Acting in its’ capacity as Trustee of various SARPL Trusis)
Regd. Office: Shriram Howse, No4, Burkit Road, T Nagar, Ghennai — 600017 . Corporate Office: Unit Mo, FF-8-05. A Wing , First Fioor, Arf
Gardled House, Phoanix Market City, LBS Marg, Kurla (Weast), Mumbai-a00070, Phone Na-1800 120 238%; customercare@shriramard.com

Form No. INC-25A
Advertisement to be published in the
newspaper for conversion of public
company into a private limited company
Before the Regional Director, Ministry
of Corporate Affairs
Northern Region Directorate Il, Chandigarh
In the matter of the Companies Act, 2013,
section 14 of Companies Act, 2013 and
rule 41 of the Companies (Incorporation)

Rules, 2014
AND
In the matter of M/s Affidabile Arbitrators
And Conciliators Limited having its
registered office at Second Floor, Plot
No. C 3376, Greenfield Colony, Sector-C,
NHPC Colony, Faridabad, Haryana, India,
121010.
Notice is hereby given to the general
public that the company intending to make
an application to the Central Government
under section 14 of the Companies Act,
2013 read with aforesaid rules and is
desirous of converting into a private limited
company in terms of the special resolution
passed at the Annual General Meeting held
on 30" September 2026 to enable the
company to give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change/status of
the company may deliver or cause to be
delivered or send by registered post of his
objections supported by an affidavit stating
the nature of his interest and grounds of
opposition to the concerned Regional
Director at the address 3RD FLOOR,
CORPORATE BHAWAN, PLOT NO.4-B,
SECTOR-27B, CHANDIGARH-160019,
within fourteen days from the date of
publication of this notice with a copy to the
applicant company at its registered office at
the address mentioned below:
Address of Registered Office:
Second Floor, Plot No. C 3376, Greenfield
Colony, Sector-C, NHPC Colony, Faridabad,
Haryana, India, 121010
For and on behalf of the
M/s Affidabile Arbitrators
And Conciliators Limited

BAL KISHAN AGGARWAL
Date: 22.10.2026 (DIRECTOR)
Place: Faridabad DIN: 01376623

PUBLIC NOTICE: E-AUCTION-CUM-SALE NOTICE OF IMMOVABLE PROPERTY

E-Auction for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with provision {o Rule 6,8 (6) and 9 of the Security Interest (Enforcement) Rules, 2002 as per Appenxix-IV-A

a5 perRules 6,8, & 9 Security Interest EEnforcement) Ruks, 2002

Wotice ks heraby gisan t 1hi public inganeral and in particular to the Borrowes’s and Guarantor's thal the Balow described immavabia properties mortgaged’ charged o secured rediar,
now W/'s Shriram Assel Reconstrection Private Limited, acting in capacity as Trustee of warioos SARPL Trust [pursuant 1o assignment  of financial assets vide registered Assignment
Agresments] (herainatter referrad to as "SARPL') under Saction (5} of the SARFAE] Aci having acguired the financkal assets periaining o varkous borrowers: including the borrowers
mentianed hergin below fogether with the underfying security interest created thereof along with all the rights, fille and interest therewspon from /Original LenderyAssiganar Mis Truhomea
Financie Limited{Eaniar known as Shriram Hausing Financa Limited]), tha Prysical Possession of which fas bean taken by the Authorized Officer af Original Lendar Assignon Shriram Assel
Reconstruction Privata Limited{SARC], viz. secured creditor in capacity of Trustee of SARC-Trusi-5, the assignee of ihe loan sanction and disbursed by AssignorM's Truhome Finance
Limited |Earlior known as Shriram Housing Financa Limdtad], will be sold on “As |5 wherg 5", “As |s what 5" and “Whatever thare i5" as per below mentioned auction schedule for recovery
of tha outstanding amound together with furtherinierest, charges, cost, expenses elo. theraon to SARPL viz. -secured creditor from the Borrowars & Guaraniors, &s mentionad inthe tabia

Dataits of Borrowers and Guarantors, amound dug, Shorl Description of the immaovalla proparty/fies and encumbrances, krown thareod, il any, resenia prica, earnest monay: deposii

Increment Bid, Auction date and date of inspection are alsa given as undar.
Loan Account Mo, Trust Name of Borrowers/ Date & Amount of Date & Contact Person
Name & MName of Assignor/ Co-Borrowers/ 13(2) Demand Reserve Price (Rs.) Time of | Details - (AD and
Original Lender Guarantors/Mortgagers tice & Bid Increment Auction |  Disposal team)
SHLHGPREDOO 405 Under Mr. Salman 5/o Sh. Mohd Demand Nolice dated Rs. 26,37,300 /- 123 Wir. Debjyoli:
Trast account Mo-SARE - Yunus : 12-Aug-2024 for a Bid Increment: Nov. BavATOZ0
TRUST-5 with Truhome Mrs. Fatima W/ Sh. Mohd sum of As. Fis.50,000 & such multiples 2026 Sanjeey:
Finance Limiled Yunus 44,69, 930/ (Rupees Atetian 9810328404
Farty Four Lakh Sixly Eamest Money Deposit (EMD) (Rs.) Time: Sumesh Mittal:
B _ f . B99358TTT
Date of Possession & Type | Encumbranches known m:ﬂ::u::: ::ll:: PR s el .n.T :liulnu Inspection Date: 04-
11-Nov-2024 & Not known anly) Last date lor submission of EMD . 0100 | Mov-2026 at 02.00
mslnai msessiﬂn ﬂE-HW-EEIEﬁ Hl 1“““ a.1m. IE E.m I}.m. p_m_ p_f“_ m 5-['” ﬂ.m-

DESCRIPTION OF MORTGAGED PROPERTIES

Faet South:Other Property,

&l that piece and Parce! of Land bearing Mo, -244°8/26, Second Floor, Without roof right, Khasra No. 468, measuring area 70°5q., Yrds., Right of One Four- Wheeler and One Two - Wheeler
parking on St Floor, Willage-Ghondl, llaga- Shahdra, Abadi of Shivajl Gall, Pandit Park, Delhl-1 10051 nBowndad as; East:- Proparty No 244/8/25; WestDther Property; Narth: Hoad 14

numbers given In the fable.

{(1).For detalled Terms & condilions of the sale, bid form, & others may also vislh webslie of secured creditor/Assignee’M/s Shriram Assel Reconstruction Private Limited al
hitps:/'www.shriramasc.com or website of our auction agency at hiips./www bankeauctions.com of our auction agency G India Pvi. Lid. Plof No. 63 ,3rd Floor, Seclor-44,
Gurugram, Haryana- 122003. For any assisiance, You may write email to on Email id; inG@cTindia.com or our buziness parier M/s Truhome Finance Limited at ihe given contacl

i2) The iniending bidders have to submit their EMD amount io be deposited by way of DD in the name of SARC-TRUST-5 and RTGS/NEFT in SARC-TRUST 5; Bank Name: ICIGI Bank
Limited; Brapch Address: Mumbai - Kamani Kurla Wesl: Bank Account Humber: 196205004628, IFCL Gode- ICICODD1962.

STATUTORY 15 DAYS SALE HOTICE UNDER RULE 9{1) PROVIS0 OF THE OF SECURITY INTEREST (ENFORCEMENT) RULES 2002]

The borrowers morigagors’ guarantors are hereby notified io pay the som as mentioned above along with up io dated inferzst and ancillary expenses belore the date of e-Auction,
failing which the property will be auctioned/ sold and balance dues, if any, will be recovered with interest and cost.

Place ; Dathi
Daip - 23-10-2026

A=

Authorised Officer- (Shriram Asset Reconstruction Private Limited)
Acting in its’ capacity as Trusteg of vanous SARPL Trusis

epaper.financiaiexpress.curr‘. .

New Delhi
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* SII"H]'.'I"E., Eafa‘ Emaﬂ UPENow availabie in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amount is upto T 500,000, applying through Registered Brokers, Syndicate, COPs & RTAs. UP| Bidders also have the
AS BA f A | | " t ’Fl’ option to submit the application directly (o the ASBA Bank (SC5Bs) nnnusnlhn!_-aclli'l'jrufﬂnh&d online rading, demat and bank account. Investors are required to ensurs that the bank account uged for bidding ks linked to their PAN. Bidders must ensure
Wﬂ}r' 0 FF ication!!! that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 (ssued by the Central Board of Direct Taxes and the subsequent press releases, Including press releass dated June 25, 2021 read with press

r e _ . = LHIFIES PAEMENTS INTEREACE ralease dated September 17, 2021, and CBOT circular no. 7 of 2022 dated March 30, 2022, read with press release dated March 28, 2023, and any subsequent press release in this regard.
halt::g:'m'::ﬁ?;:m Z{Tiﬂmﬂ;ﬂggxhﬁﬁufn; A384 haz to be svaied by ail fhe investors except Anchor imvashors, UR may be avaited by (i Retail indiidua! Investors in the Refat Fortion; (8] Non-fnafititional invesiors with &7 appiicabon size of up fo 0. 50 milian i the Non-fnstiuional Forion, Formore defaiz® on ihe ASEA amd UPT process,
T R plaase refer lo the details given in the Bid Cum Application Form and Atindged Prospecius and slso please refer o the section “Issue Procedure” on page 502 of the RHP The process is also avaiatle on the websie of Association of Invesiment Bankers of India (\AIBI") and Stock Exchanges and in
; ! the General Information Docwment. The Bid Cum Applcation Fam and the Abndged Prospecius can be downloaded from the websies of fhe Stock Exchanges and can be obiained from the Jist of banks that is displayed on the wabsdie of SESI af waw sebi gov in'sebiwebvolfienOifwerdcfion, do oo
FRErer EI.EE'IE" .FhEdf SEW.T' anARaR RecogniseaFpi=yes&intmio=35 and hifps:www sebi gov inssebiweb/other Cihardclion do PdoRecognisedFp=yes &ntmid=43, respechively as updafed from fime fo fime. For the Ist of UP apps and banks five on IPO, pleass refer to the ink: waw sebigowin, (P Bidders Bidding using the URY
Mandatry in public issues. Mechanism may apply thraugh e SC585 and mobile appiicafions whose names appesron the websife of SEBI, a5 updated from fime to time. [+ have besn appointed as the Sponsor Banks for ihe Issue, in sccordarncs with the requirements of SEBI circuiar dafed November 1, 2018 as amanded, For

Mo cheque will be accepted. Issue related queries, please cantact the BRLM atits e-mail 10 mentioned betow, For LIP! refated queries, investors can contact NPG! at the o free number 18001201740 and mail fd: ip. upignpci org in

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON THE MAIN BOARD PLATFORMS OF BSE AND NSE.

I case of any revision in the Price Band, the Bid/issue Pariod will be extended by al leas! three additional Working Days after such ravision in the Price Band, subject to the  Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated
Bidilssue Perod not exceeding 10 Working Days. In cases of force majeurs, banking stike o similar circumstances, our Company consulling with Book Running Lead  February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
Manager, for reasons to be recorded in wniting, exlend the Bidlssus Period for  minimum of three Working Days, subject to the Bidilssue Period nol sxceeding 10 Working o onsente of the Memorandum of Association of our Company as regards Its objects: For information on the main objects of our Company, please sea “History and

e ; : . ot Ll : ; : p ' B T ; _ : :
YR M raws_.mn 2 .mE Fria NG 5113 the: fevieed B,'d'llﬁue FE"'}'}'.'[ SppCetNe; Wi be """de_t"' q'mm!nmd 5 A 'm.hm latfe Sl EM?HE.EE" tfy Saauing & publc Certain Corporate Matters " on page 281 of the RHP. The Memaorandum of Association of our Comgany is a material docurment for inspection in relation to the |ssue, For further
notice, and by indicating the change on the website of the Book Running Lead Manager and at the lerminals of the Syndicate Members and by mtimation to Designated ; Siin

details, see “Material Contracts and Documents for Inspection™ on page 564 of the RHP

Intermediaries and the Sponsor Bank, as applicable.
The lssue is being made in terms of Rule 19{2)b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, The lssue is being made through the Book Building  Liability of the members of our Company: Limited by shares.

Process in accordance with Regulation 8{1) of the SEBI ICDR Reguistions wheren not more than 50% of the Issue shall be avadable for allocation on a proportionate basis to  Ameunt of share capital of our Company and capital structure: As on the date of the RHF, the authorised share capital of T650,000,000 divided inta 65,000,000 Equity
Qualified Institutional Buyers (“QIBs™) (the “QIB Portion™), provided that our Company. in consultation with the BRLM, may aflocate up to 60% of the QIB Portion to Anchor - Shares of fzee value $10 each the issued, subscribed and paid-up Equity Share capital of 405,000,910 dwided into 40,500,091 Equity Shares of face value T10 each, For
Investors and the basis of such allccation will be on & discretionary basis by our Company, in consuliation with the BRLM, in accordance with the SEBI ICDR Regulations (v more datails of the capital structure of the Company, see “Capital Structure” beginning on page 9% of the RHP.

“Anchor Investor Portion"), of which, &0 shall be reserved in the following manner, (i} 33.33% shall be availabe for allocation to domestic Mutual Funds, and (il 8.87% shall w0 ofihe initial signataries to the Memarandum of Association of the Company and the Number of Equity Shares Subscribed by them: The initial signatories to
PO LB IRUrENCS: ECIYETNRE o Fnsi0n EURCS, SUOMELI #RIS ICEUS DI ReaNRC N B0riekCENIU Rt FAS LS el ones o pRINeRdnd L sy the Memorandum of Association of the Company are as follows: Vijaykumar Himatrai Gupta (50,000 Equity Shares), Nifin \ijaykumar Gupta (25,000 Equity Shares) and

Funds al or above the Anchor Investor Allocation Price, In the event of under-subscription in (il) above, the allocation may be made to domestic Mutual Funds. In the event of s _ = : - G i :
under-subscription, or non-allocation in the Anchar Investor Portion, the balance Equity Shares shall be added to the QI8 Portion {other than Anchor Invesior Portion) (“Net QI8 Bifaremca i b a5, 000 =nully Sikares), aach (tkace yale 10, Formnes deiais okie st captalislany.of aUE L.ompany plasse 566 “CApi N Stucho’giting on

Portion™). Further, 5% of the Nat 1B Portion shall be avadable for aliocation on 2 proportionate basis only io Mutual Funds, subjectto valid Bids baing received ator above the  Page 38 ofthe RHP.

|ssise Price. and the remainder of the Net QIB Portion shall be avaitable for allocation on a proportionate basis to all Q1Bs, including Mutual Funds, subject to vabd Bids being  Listing: The Equity Shares offered through the Red Herring Prespectus are proposed o ba listed on the Stock Exchanges. Our Company has received in-principle’ approvals
recaived at or above the |ssue Price, Further, not less than 15% of the [ssue shall be available for allocation fo Non-institubonal investors [ *Non-Institutional Portion™) ofwhich  from BSE and NSE for the listing of the Equity Shares purseant to their letters each dated March 23, 2026. For the purposes of the lasue, the Designated Stock Exchanga shall
ang-third of the Nor-Institutional Partion shall be available for allocation to Bidders with an application size of more than 200,000 and up 11,000,000 and two-thirds of the b BSE Limited. Acopy of the Red Haming Prospectus and the Prospecius shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Act, 2013. For

Nos-Instititional Portion shall be available for allocation to Bidders with an appiication size of more than ©1.000.000 and under-subscripion in either of these tWo SUD-  jeggils of the material contracts and documents available for inspection from the date of the Red Herring Prospectus untl the Bid/ lssug Closing Date, please ses “Material
calegaories of Nonr-Institutional Porlion may be alocated to Bidders in the ather sub-category of Non-Instifutionat Portion In accordance with the SEBIICDR Reguiations. subject Ponfesoiesad Docmanis il tion" beginning on page 584 of the RHP.

oy valid Bids being received al or-above the Issue Price. Further, nol less than 35% of the Issue shall be available for allocation to Retad Individual Investors (“Retail Portion™). ) = - i . . :
in accordance with the SEBI ICOR Regulations, subject to valid Bids being received from them at or above the Issue Price. All Bidders (except Anchor Investors} shall Dlsvlt:ladmurﬂlausanﬁucurllhus i E@anga B.nard thimat) el EEE.I unly‘gwes s DD?E msnTﬂhedraﬂ SR EOA AU nu':-:.:nnst.rluha A
mandatorily participate in this lssue only through the Application Supported by Blocked Amount (*ASBA™) process and shall provide details of their respective bank account of gither the Issue or ihe specified securities stated in the [ssue Documents. The investors are advised to refar fo page 4581 of the RHP for the full text of the disclaimer clause of

(including UPF 1D {defined hereinafter) in case of UP| Bidders (defined hereinafter)) in which the Bid Amaunt will be blocked by the Self Certified Syndicate Banks (*SCSBs™)or  SEBI

the Sponsor Bank(s), as the case may be. Anchor Investors ara not permitied to participate in the Anchor Investor Porlion through the ASBA process. For detads, sea “lssue  Disclaimer Clause of BSE (the Designated Stock Exchange): It is to be distincly undersiood that the permission given by BSE should nol in any way be deemed or
Procedure” beginning on page 502 of the RHP construed that the RHF has been cleared or approved by BSE nor does it certify the correctrness arcompleteness of any of the contents of the RHP . The investors are advised o
Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI 1D {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum  refar 1o the page 483 of the Red Herring Prospectus for the fulltext of the disclaimer clause of BSE

Bidders bidding through the UPI Mechanism) in the D&;:IEF!-IJ-!‘H ﬁ&taba:%a. ‘?ﬂm"ﬂ“' the _E'd cum Application Form is liable to be rejected. Bidders! Applicants cleared of approved by NSE nor does It certify the correctnass or completenass of any of the contents of the |ssue Dotument. The invastors are advised 10 reder to page 484 of
shauld ensure that the baneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of tha PAN, DP 1D, iha RHP for e ful text of the disclaimer clawss of NSE

Client ID and UPI ID (for UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to R L : o _ _ _ _

have autherized the Depositories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidder/Applicant as available on the records of General Risks: Invesimants in equity and equity-related securities involve a degres of risk and investors should not invest any funds in the [ssue unless they can afford to take
the depositories. These Demographic Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other e nisk of losing fneirinvestment. Investors are advised to read the risk factors carefully before taking an investment decision in the Issue. For taking an invesiment decision,
correspondence(s) related to the lssue. Bidders/Applicants are advised to update any changes to their Demographic Detalls as available in the records of the  investors must rely on their own examination of our Company and the |ssue, including the nsks involved. The Equity Shares in the Issue have not been recommended or
Depository Participant to ensure accuracy of records. Any delay resulling from failure to update the Demographic Detalls would be at the Bidders/Applicants’sole  approved by the Securities and Exchange Board of India (“SEBI™), nor does SEB| guarantee the accuracy or adequacy of the contents of this Red Herring Prospectus. Specific

risk. attention of the investors is invited in “Risk Factors "beginning on page 30 of the RHP.
| BOOK RUNNING LEAD MANAGER TO THE ISSUE i REGISTRAR TO THE ISSUE i COMPANY SECRETARY AND COMPLIANCE OFFICER
= Sonam Dilipkumar Gupta
SMART H=RIZON K F’ NTEC H 2602, Parine 1, 7-A Shah Indusirial Extate, Andheri (West), Mumgai - 400053,
CARITAL ADVIEORS FYT. LTE, SEA N IR FE ST haharazhira. kndia

Tel.: +31 22 4864 8193

amart Horizon Capital Advisors Private Limited Kfin Technologies Limited E-mail: compliance@bcssplin

Bra0a, Wiestarn Edge [l Kanakia Space, Bahind Matno Mall, Of Wastern Exprass Highway, Magathana, Salenium, Tower B, Plot No. 31 & 32, Financial District, Nanakramguda, Serilingampally, Hyderabad - 500032,

Borvali East, Mumbai - 400086, Maharashtra, India Telangana, India; Telephone: +31 40 5716 2222/ 1800 300 400 Investors may contact the Campany Secretary and Compliance Officer or the Registrar to the Issue in case of any pre-
Tel No: 022 - 28706822, Investor Grievance E-mail: investoni@shcapl.com Investor grievance email: sinward risi@kfintech.com. E-mail; bembaycoaied ipo@kfintsch.com lssue or post-lzsue related grievances including non-receipt of letters of Allotment, non-credit of Allotted Equity
Emall: bombaycoated ipof@shcapl com; Wabsite: www shcapl oom Website: www kfintech com: Contact Person: Willams B Sharas In the raspactive baneficiary account, non-receipl of refund arders or non-receipt of funds by elecironic mode,
Contact Person: Parth Shah; SEBI Registration No.; INMO00013183 SEBI Registration No.: INRDO0022 1 etc. For all lssue related queries and for redressal of comptaints, investors may alsa write o the BRLM

AVAILABILITY OF THE RHP: Investors are advised to refer o the RHP and the “Risk Factors™ baginning on paoge 30 of the RHP before applying in thelssue. Acopyofthe  www.nseindia.comand at all the Designated Branches of SCS8s, the listof which is available on the websites of the Stock Exchanges and SEBI.
RHP will be made available on the wabsite of SEBI at www.sebi govin and is available on the websites of the BRLM, Smart Horizon Capital Advisors Private Limited al  PUBLIC 1SSUE ACCOUNT BANK/ESCROW COLLECTION BANK AND REFUND BANK 1 SPONSOR BANK(S): Kotak Mahindra Bank Limited
wwiw,shcapl com and at the website of our Company, BOMBAY COATED AND SPECIAL STEELS LIMITED {Formerly Known as Bombay Coated and Special Sleels Privale  pi- UPI Bidders can also Bid through LP| Mechanism,

Limited) al www.bcssplin and the websites of the Slock Exchanges, for BSE Limited at wew bseindia.com and for Mational Stock Exchange of India Limited at
W, NSEINGE. COMm

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospactus shall ba availabie on the website of the Company, the BELM and the Registrarto the
Issua at: www bossplin, wawweshcapl.com and weew, kfintech_com, respectively,

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For BOMBAY COATED AND SPECIAL STEELS LIMITED
{Formerly Known as Bombay Coated and Special Steels Private Limited)

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Agplication £arm can be obtained from the Registered Office of our Company, BOMBAY COATED AND Gnbenart of ine Boar:of Linecors
SPECIAL STEELS LIMITED {Formeny Krown as Bombay Coafed and Specia! Sfeels Private Limited), Tel: #9122 4664 9153; BRLM: Smart Horzon Capital Advizors Private 3d-
Lirnited, Tel.: 022 - 28706822 and Syndicate Members: Sheeni Shares Limited, Tel: +91- 22-20897022, Registered Brokers, SCSBs, Designaled RTA Locations and  Place: Mumbal Sonam Dilipkumar Gupta
Desgnated COP Locations for paricipating i the issue, Bud cum Application Forms will also ba avadabla on the websites of the Stock Exchanges at www bseindia.comand  Date: October 22, 2026 Company Secrelary and Compliance Officer

BOMBAY COATED AND SPECIAL STEELS LIMITED (Formerly Known as Bombay Coated and Special Steels Private Limited) |s proposing, subject 1o recaipt of requisite approvals, market condibicns and other consideratsons, an initial public lssue of its Equity Shares and hag filed a RHP dated October 21, 2028 with the RoC. The RHP s misde availabie on the
websie of the SEB! at www.sebi.govin as well as on the website of the BRLM 1.e., Smard Horizon Capital Advisors Private Limited at www sheapl.com, the wabsite of the NSE at www.nseindia.com and the websile of the BSE ai www.bseindia. com and the websie of the Company at wew bessplin, Any polential investor should role thal investment in equity shares
imvalves a high degree of sk and should refer 1o the RHF, including the section tied "Risk Factors "beginning on page 30 of the RHF. Potential investors should not rely on the DRHP for making any investmeant decision

This advertisemant is not an affer of securites for sale in the Unfted States or alsewhere, This advartisament has bean prapared for publication in India-only and is nat for publication or distribution, directly or indirecty, inor inla thea Unitad States. Tha Equity Shares-ofered in the [ssue have not baen and will not be registarad under the U.S. Securities Actof 1833, as
amended ("U.3. Securitles Act"), orany state securibies laws in the United States, and unless so registered, may not be offered or sold within the United Siates, excep! pursuant to an exempbion from, orin-a fransaction not subject to, the regisiration reguirements ofthe U.3. Securifies Act and i accordance with any applicable LS. siale sacurities laws. Accordingly, the
Equsty Shares are beang offerad and sold only culside the United States in "offshore transactions” as defined In, and in refance on, Regulation S under the U.S. Sscuriies Act and applicable laws of the jurisdictions where such offers and sales ocour, Any public offering of securties o be mada in the Uniled Stales will be made by means of a prospectus thal may be
obtained from theissuerand that will contain detailed irformation about the companry and management, a5 well as financial staternenis. Mo puablic offerng or sale of securites in the United States is conlempiated. The Equity Shanes have not been and wil nof be registered, listed or otherwize qualified in any other jurisdiction outside India and may not be issued or sold
sxceplin complance wilth the applicable laws of such judsdiction,
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(@ pnbHousing . JANA SMALL F|NANCE BANK Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
R ERTIRES ™ NOTICE UNDER SETIN 13(2&0; CHAPTER ||| OF sgcumns‘mou & RECONSTRUCION OF FINANCIAL ASSETS AND ENFORCEMEN OF [A Scheduled Commercial Bank) | Challaghatta, Bangalore-560071. Branch Office: Ground and 2nd Floor, Ratna Mandap, Link Road, Arundaya Market, Cuttack, Odisha-753012
SECURITY INTEREST ACT EAD WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMEN' LES, 2002 AMENDED AS ON DATE

We, the PNB Housing Finance Ltd. #herelnafter referred to as PNBHFL had |ssued Demand notice Uls 13(26 fCha ter 1ll of the Securitization & Reconstruction of] E-AUCTION NOTICE
Flnanlflbal‘Assels an dnéorcemen/tc 0 BSecurlty/(l}nteresttAct 2002 (hereina etrhrefebrred t<|> asf g“AN”) 1F; e/{nant otice vtlﬁs Esued thg)u%b ofulr dut/h,\?r{zed lO'tlflcer to

ou all below mentioned Borrowers/Go-Borrower/Guarantors since your account has been classified as Non-Performing Assets as per the Reserve Bank of India/National Housing PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY

ank guidelines d ue to nonpayment of |nstaHmems/ interest. The contents of the same are the defaults committed by you'in the payment of installments of principals, interest, etc. The
ou tstagndmg amount s mentohed peiow Fart her, with reasons, we believe that et you are evading the service of BontadNotice aat nence this Pubhcatlon%f Depmand Notics which is INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.
also required U/s 13(2) of the said Act. You are hereby calle upon to pay PNBHFL within a perlod of 60 Da%s of the date of pubhcatlon of this demand notice the aforesaid amount along - - - n — - - - " - -
with up-to-date interest and charges, failing which PNBHFL will take neCessary action under ¥ i provisions of Section 13(42 of the said Act against all or an one ormore| | The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in
ofthe secured assets inludin takin possession ofthe secured assets of e borroyers and el iy stenn s invited to provisians of sub-Section 8) of Secfion 3 off - particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and

he of the Securitization and Reconsfruction of Financial Assets and Enforcement of Security Interest Act, 2002 where under you can tender/| pa% he entire amount of outstanding dues
¥

ugemeu with all costs, char ies and expenses incurred by the PNB HFL only fill the date of publication of the notice for sale of the secured assets public auct\on by invitin N%%otatlons "AS IS WHAT IS BASIS" on the date as prescribed as here under.

ender from Pu blic or ypnvate treaty, Please also note that if the enlure amoun t of outstandin g ues together with the costs, charges and expenses incurred e 3 5 =
endered before pubhcatlon of notice for sale of the secured assets b % f“ blic auction, by inviting quotations, tender from public or by private treaty you may not e emmed to redeem sr. | Loan Account Name of Original Date of Date of Present Outstanding | Date & Time of Earnest Money Date and Last Date, Time
he secured asset(s) thereafter. FURTHER you are prohlblted Uls 13(13) of the said Act from tr ransferring either by way of sale, leasé or in any other way the aforesaid secured assets. I : A=l p f ©
oAl Yare & BropertvllesiMoraded Date o Amount Ofs 25 on date No Numb. Borrower/ 13-2 Notice | P . balance as on Inspection of | Reserve Price in INR | Deposit (EMD) in Time of & Place for
NBo (s)# nita Gd, of New Khata No. 614/31405New Plot No.- 127’5\1 0Old Khata NO He{pang Demand Notice . Ul Co-Borrower/ Guarantor g2 OECR [HOSSESSION 05.10.2026 the property INR E-Auction Submission of Bid
ranc an; HN 9N3/011 AT/|buran1614/1. Old Plot No.-127: aka_Khata No.-195, Sabaka| Notice
PO Bhanpur, Bhanpur Dahaliaba Nearﬂl&]_  NG-1029 Digirict- Cuttack, Tehsil- Cuttack Sada? NPA Date 1 Rs.39.97.260.00 Rs.30,92.572/- Rs.3,09,257/- 25.11.2026 Before 5.00 PM
NHLIBBSRIO6 | Resonants Resadent\a\ College uttack NA Mouza Nua ada Police Station-'Cuttack Sadar. Area as per|07-Oct-|Rs. 19.08,567.00 I(1Ruliees Nineteen O ILETE 25.11.2026 e Th (Rupees Three | 26.11.2026 | Jana Small Finance Bank
2371122077, (753011 also at- Plot No. 1275, Khata new ROR- 3.2 Décimal which is about -3.9'x 435.6= 1393.92| 2026 & | Lakh Ninety-E E|§ t Thousand Five 1) Mr. Ranjit Kumar Bose (Rupees Thirty Nine Lakh 09:30 AM (Rupees Thirty Lakh . s
B.0.: Bhu-' |No. 614/3140 PS Cuttack Sadar, Mouza square_feef. Bounded by- East-Plot No.-1276: West-Plot|03-Oct- | Hundred sm evenOnIy)dueas 33229610000261 " | 17/06/2026 | 23/0912026 P Yy : Ninety Two Thousand Lakh Nine Time: Ltd., Ground and 2nd
baneshwar |Nuapada, Tahasil Cuttack, ‘753010 N 1374 ‘North-Plot No.1415 & 1419 South- Plot No-1278| 2026 2) Mrs. Namita Bose Ninety Seven Thousand to ney Thousand Two ' Floor, Ratna Mandap, Link
PLACE - BHUBANESHWAR, DATE:. 22.10.2026 SDI- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIArTED . Two Hundred Si os:00py | Ve Hundred Seventy |y nqreq Fifty | 11:30AM | Road, Arundaya Market,
Wo Hundred Sixty) ' Two Only) Seven Only) Cuttack, Odisha-753012

Details of Secured Assets: All that piece and parcel of the immovable property bearing Khata No.191/161, Plot No.58/738, Area 0.060 Dec. from Old Account No.191/130, Mouza Narapada, Tahasil
Tangichoudwar, PS Tangi, PS No.77, Dist. Cuttack, Odisha, with all buildings and structures thereonand all plant and machinery attached to the earth or permanently fastened to anything attached to the earth,
both present and future. East: Road, West: Laba Nayak, North: Urmila Jena, South: Nurul Line Khan.

Aadhar Housmg Finance Ltd. Aa dh ar The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line". The auction will be conducted through the Bank's approved service provider
Corporate Office : Office Nos. 501 & 503, 5th Floor, Lightbridge, Saki Vihar Road, Mis. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective bidders may contact
Andheri East, Mumbai Suburban (District), Maharashtra- 400072 Housmg |Housing Finance Ltd | M/s. 4 Closure; Contact Mr. T Jaya Prakash Reddy Contact Number: 8142000064. Email id: info@bankauctions.in/ prakash@bankauctions.in
Bhubaneswar Branch Office: 2nd Floor, 45-46, Ashok Nagar, Janpath, Bhubneshwar - 751009 (Odisha) For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank authorized officers Mr. Ashutosh Gautam

(Mob. No.7992486673), Mr. Ranjan Naik (Mob. No0.6362951653) & Mr. Kaushik Bag (Mob. No.7019949040), to the best of knowledge and information of the Authorised Officer, there are no encumbrances on the

POSSESSION NOTICE Appendlx v (fOI’ immovabhle propertv) properties. However the intending bidders should make their own independent inquiries regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisatioin and notice to the above named Borrowers/ Guarantor's/ Mortgagors about e-auction scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above along
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of Power conferred under section 13(12) with up to date interest and ancillary expenses before the date of auction, failing which the property will be sold and balance dues if any will be recovered with interest and cost.

read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice (s) Issued by the Authorised officer of the company to Date: 22.10.2026, Place: Cuttack Sdl- Authorized Officer, Jana Small Finance Bank Limited

the Borrower(s)/Guarantor(s) mentioned herein below to repay the amount mentioned in th notice within 60 days from the date of receipt of
the said notice. The borrower having failed to repay the amount, notice is hereby given to the Borrower(s)/ Guarantor(s) and the public in
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
Sub-Section(4) of the Section 13 of the said Act said Act read with rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s
attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. The
borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of AHFL for an amount as mentioned herein under with interest thereon.

E Name of the Branch / Description of Secured Asset Demand Notice
Borrower(s) /Co Borrower(s) (immovable property) Date and Amount| Possession THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,

1.| (Loan Code 00900001061 of All That Piece And Parcel Of Land Having Area Of Ac0.08Dcml | 13_g5-2026 PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.
Bhubaneswar Branch), Vide Khata No- 375, Plot No-429, Situated At Mouza- 21-10-2026
Bhabani Ranjan Das (Borrower) Otrasasan, Tahasil- Gop, Ps- Gop (As Per Deed), Dist- Puri. Rs. 16,53,490/-
Bijay Laxmi Das (Co-Borrower) Bounded By:- East:- Road, West:- Ramachandra Das, North:-
Ramesh Chandra Tareni (Guarantor) | Buyer, South:- Jagannath Mohanty

Place: Bhubaneswar; Date: 23-10-2026 Authorised Officer, Aadhar Housing Finance Limited PU BLlC AN NOU NCEM ENT

LA .
SARASWATI COMMERCIAL (INDIA) LIMITED | Slllve rbon
CIN: L51909MH1983PLC166605 o

Regd. Office: 209/210, Arcadia Building, 2nd Floor, 195, INDUSTRIES LIMITED

Nariman Point, Mumbai - 400 021 Telephone: 022-40198600, (Please scan this QR
Email id: saraswati.investor@gcvl.in, Website: www.saraswaticommercial.com code to view the Draft Red

e Prospect) SHAPING IMAGINATION

Notice is hereby given that the following share certificate(s) issued by the Company
are stated to have been lost or misplaced and the registered shareholder(s) thereof

have applied for issue of duplicate share certificate(s). Notice is hereby given that
the Company shall proceed with issuance of the securities in dematerialized form

in lieu of duplicate share certificate(s) unless a valid objection is received by the

Company within 15 days from the date of publication of this notice. No claims (Formerly known as Sillverton Industries Private Limited and Silverton Pulp and Papers Private Limited)
will be entertained by the Company with respect to the original share certificate(s)
subsequent to the issue of duplicates thereof. . ) . - e . ” . . .
LOO .q - P — — Our Company was originally incorporated as ‘Silverton Pulp & Papers Limited’, as a public limited company under the Companies Act, 1956, pursuant a certificate of incorporation dated May 15, 1995 issued by
Fls'“’ I:'a'“: 'I’(fi“‘e Kind of - No of Cert,;flcate Distinctive Nos. the RoC. Pursuant to a resolution passed by our Board of Directors at its meeting held on March 6, 2025 and a special resolution passed by our Shareholders at the EGM held on March 28, 2025, the name of
i |sharcholder(s) s:::;::::s ecurites 0- our Company was changed to ‘Sillverton Industries Private Limited’, and a fresh certificate of incorporation dated April 22, 2025, was issued by the RoC. Subsequently, our Company was converted from a private
be Ond value From To limited company to a public company, pursuant to a resolution passed by the Board of Directors at its meeting held on April 22, 2025 and a special resolution passed by our Shareholders at the EGM held on
X7M00 Menka Equity 33 A2595 | 650711 | 650793 April 22’.2025’ consequent tq which, the name of Company was changed to ‘Sillverton Indugtries Limi_ted’ and a fresh certifipate pf incorporatio_n dated May“8,l2025 was issueq by the Registrar of”Companies, Central
01021 Advani Shares Processing Centre. For details in relation to changes in the name of our Company and registered office of our Company since incorporation till date, see “History and Certain Corporate Matters” on page 242 of the
Rajkumari | Of Rs. 10 DRHP (as defined hereinafter).
]e Bhagia Each Corporate Identity Number: U21093UP1995PLC018048
Any person who has/have a claim in respect of the said certificate(s) should Registered and Corporate Office: 9" KM, Bhopa Road, Muzaffarnagar-251001, Uttar Pradesh, India.
lodge his/her/ their claim with all supporting documents with the Company at Tel: +91-8941094000; Contact Person: Ravikant, Company Secretary and Compliance Officer; E-mail: cs@sillvertonindustries.com; Website: www.sillvertonindustries.com
I I l ar <e its registered office or its Registrar and Transfer Agents: MUFG Intime India
Private Limited at C-101, 1st Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli NOTICE TO INVESTORS
R West, Mumbai- 400 083. If no valid and legitimate claim is received within 15
days from the date of publication of this notice, the Company shall proceed with This is in relation to the draft red herring prospectus dated June 27, 2025 read with the addenda dated February 3, 2026 and August 13, 2026 (‘DRHP”) filed by the Company with the Securities and Exchange Board
nOISe issuance of securities in dematerialized form without further reference in lieu of India (“SEBI"), BSE Limited and National Stock Exchange of India Limited (“Stock Exchanges”), in connection with the Offer.
of duplicate share certificate(s) to the person listed above and no further claim Potential Bidders may note the following:
would be enterltalned from any other person(s). . . o Pursuant to the dissolution of Naresh Chand Jain (HUF), a member of our Promoter Group, an aggregate of 3,504,000 Equity Shares held by it were transferred to its members, namely Rajeev Jain and
Gain sharper insights Place: Mumbai For Saraswati Commercial (India) Limited Sanjeev Jain, our Promoters, and Arun Kumar Jain, a member of our Promoter Group (“Transfers”). The details of the Transfers have been provided below:
Date: 22.10.2026 Avani Sanghavi
; ; tary & Compliance Officer Percentage of Whether the Transferee is connected with the
into market-movin Company Secre ! 9
g Membership No.: A29108 Name of EN ouﬁf pre-Offer Equity Transfer Consideration Company, Promoters, Promoter Group, Directors,
devel ts with Name of Transferor Date of Transfer quity Share capital of our . amount Key Managerial Personnel, Group Companies, and
evelopments wi Transferee shares A Price e 3 .
transferred Company (% in million) the directors or key managerial personnel of the
. . 0, i
Stocks in the News in FORM A (%) Group Companies
PUBLIC ANNOUNCEMENT _ Naresh Chand Jain HUF | Rajeev Jain October 21, 2026 1,168,000 048 - Yes
BUSineSS Standard (Under Regulation 6 of the Insolvency and Bankruptcy Board of India
. Insolvency Resolution Process for Corporate Persons) Regulations, 2016 Naresh Chand Jain HUF Sanjeev Jain October 21, 2026 1,168,000 0.48 - Yes
\TTENTION O REDITOR , , s K
AR PRI\ V D (FOR R i i -
RECHARG ﬁ{%i MM ll’JEI!;i\iit NS PRIVS Naresh Chand Jain HUF | Arun Kumar Jain | October 21, 2026 1,168,000 0.48
RELEVANT PARTICULARS *Pre-offer share capital refers to the issued, subscribed and paid-up equity share capital of our Company as on the date of the DRHP.
1. |Name of corporate debtor Rechargekit Fintech Private Limited The details of the shareholding of our Promoters, Rajeev Jain and Sanjeev Jain and Promoter Group Arun Kumar Jain, prior to and subsequent to the Transfer are set forth below:
(formerly known as Rechargekit
Communications Private Limited) Pre- Transfer shareholding Post - Transfer shareholding
2. |Date of incorporation of corporate debtor 29th October, 2015 SrNo Name of Shareholder
3. |Authority under which corporate debtor is Registrar of Companies, Cuttack d . Percentage of pre-offer share . Percentage of pre-offer share
incorporated / registered No. of Equity shares held capital of our Company (%) No. of Equity Shares held capital of our Company (%)
4. |Corporate Identity No. / Limited Liability UB42020R2015PTC019525
Identification No. of corporate debtor Promoters and member of Promoter Group
5. |Address of the registered office and principal |Registered Office: C/o M/s Rechargekit
office (if any) of corporate debtor Communications Pvt Ltd, Esplande . Rajeev Jain 31,197,120 12.71 32,365,120 13.19
One Mall, Room No-725, 7th Floor, - - - -
Rasulgarh, Bhubaneswar, Khordha, . Sanjeev Jain Nil Nil 1,168,000 0.48
Orissa, India, 751010 K N N
Corporate Office: DSM-355, 3rd Floor, . Arun Kumar Jain Nil Nil 1,168,000 0.48
DLF T 15 Shivaji Marg, Moti
Nagar, New Do oo Mot Total 31,197,120 1271 34,701,120 14.14
6. Lﬁ‘;‘(‘)’f;gydgggrmememem date in respect of ;g-] g-gggg)@fder received on This Notice should be read in conjunction with the DRHP. This Notice does not purport to, and does not, reflect all changes that have occurred since the filing of the DRHP. Accordingly, it does not include all changes and
7 (Estimated date of closure of insolvency 3 4:0 4:2027 updates that will be incorporated in the red herring prospectus and the Prospectus to be filed with the RoC and thereafter with SEBI and the Stock Exchanges, as applicable.
resolution process
8. |Name and registration number of the Name: CA Amarendra Kar BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
insolvency professional acting as interim Reg.No:
resolution professional IBBI/IPA-001/1P-P-02956/2025- j -
2026/14557
9. |Address and e-mail of the interim resolution  [Address: At-Chandradeipur, Po- Jannl
professional, as registered with the Board Salepur, Dist-Cuttack, Salepur =
Highschool, Cuttack, Orissa -754202 ANTO
E-mail: caamarendrakar@gmail.com
10. |Address azd e'mai,'ﬂtloﬂ?e ,”fe‘? for i ;?Séﬁ' Agdrgs§: bo_Saleour. Dist Pantomath Capital Advisors Private Limited Bigshare Services Private Limited
g%;g:g%?];nce With the Interim resolution CL;rta:lg Srzlee;ﬂ'ﬁ;’_"g%‘scioegllfrbusaék’ Pantomath Nucleus Hous.e, S_aki Viha_r Road, Andheri East, Mumbai — 400072, Maharashtra, India S6-2, th Floor, Pinnagle Business Park, Mahakali Qaves Road, next to Ahura Centre,
Orissa -754202 Tel:180 088 98711, E-mail: sillverton.ipo@pantomathgroup.com Andheri East, Mumbai - 400 093, Maharashtra, India
Process Email: rfil.cirp@gmail.com Investor Grievance E-mail: investors@pantomathgroup.com Tel: +91 22 6263 8200, E-mail: ipo@bigshareonline.com
1. [Last date for submission of claims 30.10.2026 Website: www.pantomathcapital.com Investor grievance e-mail: investor@bigshareonline.com
12. gf'assjgssslt?g‘n’d('gx)sb 'ff ::g{ig:‘;‘;r ‘;':é‘:ft;il:])ed Not Ascertainable Contact person: Ashish Baid / Ritu Agarwal Website: https://www.bigshareonline.com, Contact person: Jibu John
by the interim resolution professiénal SEBI Registration No.: INM000012110 SEBI registration number: INR000001385
13. |Names of Insolvency Professionals identified | Not Applicable Al capitalised terms used in this Notice shall, unless specifically defined herein or unless the context otherwise requires, have the meaning ascribed to them in the DRHP and this Notice.
to act as Authorised Representative of sill Ind ies Limited
creditors in a class (Three names for each Fpr illverton Industries Limite
class) (Formerly known as Sillverton Industries Private Limited
14. [Relevant Forms and Not Applicable and Silverton Pulp and Papers Private Limited)
Details of authorized representatives are (On behalf of the Board of Directors)
available at: Sd/-
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a . .
corporate insolvency resolution process of Rechargekit Fintech Private Limited on 16.10.2026. Place: Muzaﬁamagar . Rawk'ant,
The creditors of Rechargekit Fintech Private Limited, are hereby called upon to submit their claims Date: October 22, 2026 Company Secretary and Compliance Officer
with proof on or before 30th October 2026 to the interim resolution professional (IRP) at the address i | | . i | . | | . | . "
mentioned against entry No. 10. (RP) SILLVERTON INDUSTRIES LIMITED (Formerly known as Sillverton Industries Private Limited and Silverton Pulp and Papers Private Limited) is proposing, subject to receipt of requisite approvals, market conditions
Business Standal-d The financial creditors shall submit their claims with proof by electronic means only. Al other and other considerations, to make an initial public offer of its Equity Shares and has filed the DRHP dated June 27, 2025 read with addenda thereto with SEBI and the Stock Exchanges. The DRHP is available on
C'ed'“’rsmay's"“:m'“:‘e claims with fro?f”"pfr?rcr’l” I:’V"p"‘st‘r‘”lby el'iecntlm’"c means. the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE at www.bseindia.com and NSE at www.nseindia.com and is available on website of the Company at www.sillvertonindustries.com
| n S|g ht Out ottalseo proofs ofclaim shatl atiract penalties sd/- and the website of BRLM, i.e., Pantomath Capital Advisors Private Limited at www.pantomathcapital.com. Potential investors should note that investment in equity shares involves a high degree of risk and for details
Amarendra Kar relating to such risks, please see the section entitled “Risk Factors” on page 38 of the DRHP and the details set out in the RHP, when filed. Potential investors should not rely on the DRHP or this Notice for making
Interim Resolution Professional, any investment decision. This announcement does not constitute an offer of the Equity Shares for sale in any jurisdiction, including the United States, and the Equity Shares may not be offered or sold within the

RecharkgeKit Fintech Private Limited
1BBI Regn. No: IBBI/IPA-001/IP-P-02956/2025-2026/14557
Date 23/10/2026, AFA Valid Upto: 31.12.2026

United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable state securities laws in the United States. Accordingly,
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Nasim Akhtar, residing At
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Sundaragada, PIN-769 004,
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